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6.9.2005 	Heard learned .cdunsel. for the 
• 	parties. The application is disposed 

at the admission stae itself in terms 
of the order passed in separate-sheets 

.1- Vice-Chairman 
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O.A.Nos. 2 32 /2 00 5 

DATE OF DECISION: 06.09.2005 

Sri BhabendraNthBharali & Ors. 	 APPLICANT(S) 

Mr. A. A med 	 ADVOCATE FORTHE 
APPLICANT(S) 

VERSUS- 

U.O.I. & Others; 	 RESPONDENT(S) 

Mr. G. Baishya, Sr. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G SIVARAJAN ,  VICE CHAIRMAN 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgments?, 

To be referred to the Reporter or not? 

Whether their Lôrdships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to •the other 
• 	Benches'? 

Judgment delivered by Hon'ble Vice-Chairman 



CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

Original Application No. 232 of 2005 

Date of Order : This the 6' day .01 September 2005. 

The Hon'ble Mr. Justice G. Sivarajan, Vice-Chairman. 

Sri Bhabendra Nath Bharaii 
Son of late Gjendra Mal Bharali 
Sr. Field Assistant (H) 
O/o Area Organiser, SSB, 
Bongaigaon,Pin-783380 

Sri A.joy Kurnar. 
Son of late A. Longthon Singh 

• Sr. Field Assistant (M) 
O/o Area Org aniser, SSB, 
Bongaigaon, Pin - 783380. 

Th. Monorama Devi 
Daughter of Th. Konung Jao Singh 
Stenographer, 
O/o Area Organiser, SSB, 
Bbngaigaon, Pin - 783380 

Ch. Gajendra Singh 
Son of Ch. Budhi Singh 
Sr. Field Assistant (M) 
O/o Area Organ iser, SSB,. 
Bangaigaon,Pin-783380. 

5.. 	Shri A. Sanahal Meitei 
Son of A. Ibobi Singh 
Sr. Field Assistant.(M) 
OIo Area Organiser, SSB, 
Bongaigaon, Pin 783380, 

Shri S. Dey . 
Son of LateJ.C. Dey, 
Assistant, 
O/o Area Organiser, SSB, 
Bongaigaon,Pin-783380 

• Shri Tapash Basak 	• 	' 
Son of Late D.K. Basak 
LDC 
0/o Area Organiser, SSBJ  
Bongaigaon, Pin - 783380 
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 $1uiK KMukhoti 
Son of Chandi Das Mukhoti 
DFO(M) 
O/oAreaOrganiser,SSH, 
Bongaigaon, Piii— 783380 

6 

 ShriPurnaNandaSut 
Son of Shri .Indeswar Sut 
AFO(M) 
O/o Area Organiser, SSB, 
Bongaigaon, Pin —783380 

 Shri Chandan Kumar Sarkar 
Son of Late Mesh Chandra Sarkar 
SFA(M) 
O/o Area Organiser, SSB, 

• Bongaigaon, Pin — 783380 

ii. Shri Sankar Pal 
Son of B.C.Pal 

SFA(M) 
O/o Area Organiser, SSB, 

( 

Bongaigaon Pin - 783380 

 Shri Nmal Kumar 
Son of Shiv Nandan Kuniar 
SFA(M) 
O/o Area Organiser, SSB, 
Bongaigaon, Pin - 783380 

 Shriti.K.Roy 
Son of Late D.K.Roy 
SFA(M) 
O/o Area Organiser, SSB, 
l3ongaigaon, Pin —783380 

 Shri B. Roy 
Son of N.G.Roy 
SFA(M) 
O/o Area Organiser, SSB, 
Bongaigaon, Pin — 783380 

 ShriS.K.Sasmal 
Son of B.C.Sama1 
SFA(M) 
O/o Area Organiser, SSB 
Bongaigaon, Pin - 783380 

 ShriH.D.Sarkar 
Sot of S.C.Sarkar .. 

• SFA(V) 
O/o Area Organiser, SSB, 
Bongaigaon, Pin - 783380 

17. 	Shri Asish Sarkar 

/ 



Sq- 

	 , 	
v 	
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F 
f i. Son of B.C.Sarkar 

SFA(V) 

if. 
 

O/b Area Organiser, SSB, 
Bongaigaon, Pin —783380 

 Shri P.C.Malakar 
Son of N.C.M1akar 
SFA(V) 

• O/o Area .Organiser, SSB, 
Bongaigaot., Pin —783380 

 Shri  
Son of J.C.Kaijee 
SFA (V) 
O/o Area Organiser, SSB ;  
Bongaigaon, Pin - 783380 4 

 .SbriD.C.Roy 
SonofL.MRoy 	. 

SFA(V) 
SSB, • O/o Area Organiser, 

Bongaigaon, Pin - 783380 

 Shri SamirNndi 
• Son of lAte S.C.Nandi 

F 1eld Assistant (G) 
. 

O/o Area Orgaiiser, SSB, 
I3ongaigaon, Pin - 783380 

 Shri 
Son of Late M.S.Pual 
Peon 
0/0 Area Organiser, SSB, 
Bongaigaon, Pin — 783 3 80 

 ShriN.C.Debnath 
Son of Late G.Debnath 
Peon 
O/o Area Organiser, SSB, 
Bongaigaon, Pin - 783380 

•  Sbri K..M.Barmn.n 
• 

Son of Late M..P.Barman 

;•• 

S  Peon. 
O/o Area Organiser, SSB, 

S  Bongaigaon, Pin-783380 

5 	 25. Shri Samir Nandi 
Son of Late S.C.Nandi 
Field Assistant (0) 
0/o Area Organiser, SSB, 

S  Bongaigaon., Pin - 783380 

26. Shri-S.K.Sarkar 
0 Son of J.C.Sarkar 	S 	• 

S Peon 

-• S 

• O/o Area Organiser, SSB, 
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Bongaigaon Pm - 783380 

27 Smt Nilmia Das 
Daughter of K. Bhuyan 

7 Peon 
0/0  Area Organiser, SSB, 
Bongaigaon, Pm - 783380 

28. ShriNirupamRoY 
.SonofN.C.ROy 
SFA(M) 
0/0 Area Orgamser, SSB, 
Bongaig  aon, Pin - 783380 

29 Smt Bma pam Barman 
Wife of La 	C Barman 

* 
• 

Peoi 
0/0 Area Organiser, SSB, 
Bongaigaofl, Pm - 783380 

 ShriMintuDutta 
Son of Late P.Dutta 
Peon 
0/0 Area Organiser, SSB, 

• Bongaigaon, Pin-783380 

 ShriG.R.Oraon 
Son of Late Sabaraeu Oraon 

• Night Guard 
• 0/0 Area Organiser,.SSB, 

Bongaigaon, Pin — 783380 

32. SbriSSarkar. 
Son of Late B.C.Sarkar 
Night Guard 
0/o Area Organiser, SSB, 

• Bongaigaon, Pin— 783380 

 •ShriRN}iarizon 
• Son of Late L.Harizon 

Safaiwala 
• 0/o Area Organiser, SSB, 

Bongaigaon, Pin - 783380 

 ShriV.Hmar 
Son of Beisei Hmar 

• Driver.  
O/o Area Organiser, SSB, 
Bongaigaon, Pin— 783380 

 Smt. Sakuntnla 
Daughter of R.. Bahadur 

• AFO'(WI) 
0/o Area Organiser, SSB, 
Bongaigaon, Pin-78338O 

 Shri Prémlosh Dutta 



5. 

Son of late T.K. Dutta, 
SFA(V) 
0/p Area Organiser, SS, 	. 
Bóngaigaon,,Pi- 783380. 

37. Sri B. Chakraborty 
Son of Late D. Chakroborty 	. 
SFA(M) 
0/'o Area Organiser, SSB, 
Bongaigaon, Pin - 783380; 

Applicants. 

ByAdvocate 	:'Mr.AdilAhrned. 

Versus- : 

L. The Union of India, represented by the 
• 	' Secretaryto the Government of India. 

'Ministry of HOme Affairs, South Block, 
• 	 New Delhi:- 110 001. 

• 	 2. 	Director General, SSB, 
Block-V (East), 

• 	R.K.Puram, 
'New Delhi -110 O 

3. 	Inspector General, SSB 
• 	Frcntier Guwahati 

• 	
- 

 

Sundar Singh Bhawan, 
• 	• 	Uday Path. S.P.O..  

• 	Zoo Road; Guwahati, 	' 

• C. Deputy Inspector General, 
Sector HQ, Bonga.igaon, 
District - Bongaigaon, 
Assam, - 783380 

...RespondCnts 

By Advocate 	: Mr. G. Baishya, Sr. C.GS.C. 
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SIVARATAN. 1. (V.C.) 	 -. 

The applicants, 37 in number are all Group 'C' and 'D' 

employees of Sashastra Seema Bal (SSB in short) under the Ministry 

of Home Affairs, Govern'ment of India. They are presently working in 

the office of the Area Organiser, SSB, Bongaigaon. They are aggrieved 

by an order dated 30.05.2005 issued from the office of the 2 

respondent. They seek to set aside the said order. By the impugned 

order, the'Ration Money paid to the applicants who are.posted in 

Category 'B' and 'C' stations beyond 31.10.2003 was sought to be 

recovered. The payment of this hardship allowance was also directed 

to be 'stopped. According to the applicants, they are entitled to get 

this Ration Money Allowance being posted in 'B' and 'C' categqry. 

stations beyond 31.10.2003 and the actiOn of the respondents in 

recovering the Ration Money Allowance paid for the period beyond 

31.10.2003 is also illegal. Though the applicants had sought for 

direction to the respondents. to continue payment of Ration Money 

Allowance and also to stay the recovery of excess payment made 

beyond 31.10.2003, Mr. A. Ahmed, learned counsel for the applicants 

fairly submits that for the time being he will confine the relief to the 

recovery part only. Mr. Ahmed, counsel for the applicant pointed out 

that this Bench had considered identical issue in O.A. No. 15/2005 

and in O.A. No. 192/2005 (Annexures - 5 and 6) and restrained the 

respondents from recovering the payments of Ration Money 

Allowance paid beyond 31.10.2003.. 

2. 	, I have also heard 'Mr. C. Baishya, learned Sr. CG.S.C. for 

the , respondents. The issue relates to recovery of Ration Money 

9iv 	0 
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Allowance to civilian staff postedin. category 'B' and 'C' stations paid 

beyond 31.10.2003. Identical issue with respective another set of 

employees working in the SSB was considered by this Tribunal in 

OA 15/2005 which was disposed of by order dated . ;04.07.2005 

(Annexure 6)and in O.A. No. 192/2005, disposed of on 20.07.2005 

(Annexurè - 7). The Tribunal in those cases had noticed that the 

payment of Ration Money Allowance beyond 31.10.2003 was not due 

to any mis-representation by the applicants and that payments were 

nade to the applicants either• due to ignorance of the terms of the 

order under with ration money allowaice was paid or due to 

negligence on the part of the respondents. In the prernises the 

Tribunal, relying on the decision of the Supreme Court in Sahib Ram 

Vs.. State of Haryana and Others, 1995 SCC (L&S) 248  and .Stato of 

Orissa and Others Vs. Adwait Charan Mohanthy and Others, 1995 

SCC (L&S) 522 and the decision of the Jaipur Bench of the Central 

Adminitrative Tribunal in Nathi Lal Vs. Union of India. & Others, 

1997 (1) (CAT) 383, held that the respondents were not justified in 

seeking to recover the amounts paid to the applicants therein. In this 

case also Ration Money Allowance paid to the applicants herein 

beyond 31.10.2003 was not dueto any mis-representation on the part 

of the applicants. On the other hand it was due to negligence on the 

part of the repondents that Ration Money Allowance happened to 

be paid to the applicants beyond 31.10.2003. In the circumstances, 

while upholding orders at annexure - 5 in regards to discontinuance/ 

stoppage of the Ration Money Allowance to the applicants, I retrain 

the respondents from recovering from the applicants amounts 

towards excess payment of Ration. Money Allowance. However, if any 

amount is recovered from the applicants prior to this order the same 
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need not be refunded. I make itölear that I have not considered the 

issue of continuance of the Ration M 6ney Allowance in this 

• 	proceedings for the reason that the counsel for the applicant did not 

• 	press for the said relief, for the time being. 	 • 

The O.k is dispsed of as above at the admission stage 

itself.  

• 	• 	 (G.SIVARAIAN) • 	VICE CHAIRMAN 

1mb! 
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IN THE CENTRAL tAD NTkRt'F 
GUWAHAt'LtJ 

Vt- 

(An Application Under Section 19 Of The Central Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 2. 	OF 2005 

Shri Bhabendra Nath Bharali & aaothet, 
Applicants 

- Versus - 

TheUnionoflndia&Others 	 ...Respondents 

LIST OF DATES AND SYNOPSIS 

All the applicants are working in the non-executive cadre in the office of 
the Area Organiser SSB Bongaigaon, Assam under the ministiy of Home 
Affairs and its circle along the Indo - Bhutan Belt. 

29.11.1996 Respondents issued office memorandum declaring Salonibari as 'B' 
categoly station for the pulpose of concession (except clothing grant). 
(Annexure - 1) 

24,10.2000 This Flon'ble Tribunal in judgment dated 24.10.2000 in O.A.No.244/2000 
held that non-executive personnel serving in the offices of the SSB and 
posted in categoly 'B' and 'C' stations defined by the Directorate of SSB 
are also entitled to ration money allowance, which is still in force. 
(Annexure —3) 

12.12.2000 Directorate of SSB issued order dated 12.12.2000 stating that regarding 
categorization of 'B' and 'C' station for review the sanction is operative for 
a period of 3 years w.e.f. 01.11.2000. (Annexwe —4) 

08.02.2001 Cabinet Secretariat vide order dated 30.01.2001 extended the benefit of 
ration money allowance to the applicants working in the Bongaigaon 
station which was communicated by the Office of the Directorate, SSB, 
New Delhi, vide letter dated 08.02.01. (Annexure —2) 

30.05.2005 Respondents vide impugned order dated 30.05.02 directed all concerned 
that no ration money allowance is admissible to any civilian staff posted in 
earlier declared group 'B' and 'C' stations beyond 31.10.03. It is further 
directed to take necessaiy action to recover the excess payment made to 
civilian employees beyond 31.10.2003. (Annexure —5) 

04.07.2005 This Hon'ble Tribunal in O.A.No.15/2005 restrained the respondents in 
recovering the excess money paid as ration money allowance. (Annexure - 
6). 

20.07.2005 This Hon'ble Tribunal in O.A.No.192/05 restrained the respondents in 
recovering the excess money paid as ration money allowance. 

Hence this Original Application before this HOn'ble Tribunal. 
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Under the facts and circumstances stated above, Th pplbbiy that 
Your Lordsbips be pleased to admit this application, call for the records of the case 
and issue notice to the  respondents to show cause as to why the relief(s) sought for 
in this application shall not be granted and on perusal of the records and after 
hearing the parties on the causes that may be shown, be pleased to grant the 
following relief(s). 

That the Hon'ble Tribunal be pleased to set aside and quash the impugned order 
issued under letter No.30/SSB/A 2/03 (17) 2420 dated 30.05.2005 (Annexure - 5). 

2 

	

	That the Hon'ble Tribunal be pleased to direct the respondents to obtain necessary 
sanction from the Govt. of India to continue payment of ration money allowance. 

That the Hon'ble Tribunal be pleased to declare that the respondents are not 
entitled to make any recovery of ration allowance in tenns of the impugned order 
dated 3005.2005. 

Costs of application 

Any other relief (s) to which the applicants are entitled as the Hon'ble Tribunal 

may deem fit and proper. 

Intethn Order prayed for. 

During pendency of the application,  the applicants pray for the following interim 
relief:- 

I. That the Hon'ble Tribunal be pleased to stay the operation of impugned order 
issued under No.30/SSB/A 2/03 (17) 2420 dated 30.05.2005 (Annexure - 5) till 
disposal of this Original ApplicatiolL 
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ORIGINAL APPLICATION NO. _ 	OF 2005- 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 

• 	 GUWAHATI BENCH, GUWAHATL 

(An Application Under. Section 19 Of The Central Adñinistrative Tribunal Act 1985)  

• 	 ORIGINAL APPLICATION NO. 2?) 2- 	OF 2005. 

BETWEEN 

Shri Bhabendra Nath Bharali 
Son of Late Gijendra Ma! Bharali 

• 	 . 	 Sr. Field Assistant (H) 
• 	 O/o Area Organiser, SSB, 

Bongaigaon, Pin — 783380. 

Shri A. Joy Kuniar 
SonofLateA.LängthonSingh 
Sr. Field Assistant (M) 
O/o Area Organiser, SSB, 
•Bongaigaon,Pin-783380 

Th. Monorama Devi 
Daughter of Th.Konung Jao Singh 

• 	 Stenographer 
O/o Area Organiser, SSB, 

• 	 Bongaigaon. Pin - 783380 

Ch.bajendraSingh 
Son of Ch. Budhi Singh 
Sr. Field Assistant (M) 

• 	 O/o Area Organiser, SSB, 
Bongaigaon,, Pin-783380 

Shri A. SanahalMeitei, 
Son of A. Ibobi Singli 
Sr. Field Assistant (M) 
O/o Area Organiser, SSB, 

- 

Bongaigaon, Pin — 783380 

ShriS.De 
Son of Late J. C. Dey 

• 	 Assistant 
• 	 O/o Area Organiser, SSB, 

Bongaigaon, Pin-783380 

• 	 •• 	 • 	• 	7. 	Shri Tapash Basak 
Son of Late D. K. Basak, 
LDC 	• 
O/o Area Organiser, SSB, 

• 	 Bongaigaon,Pin-783380 



V L)F'O (M) 	 : 	 V  
V  VO/o  Area Orgamser, SSB, 

• 	V 
VBongaigaon, Pin — 783380 

9. Shri Puma Nanda Sut 
• 	 V 	

V 

V 

V 	Son of Shri Indeswar Sut 
V 	

V 	
V 

V 	 AFO(M)'. 	
V 	 - 

• 	
V 	 V 

OIo Area Organiser,. SSB, 
• 	 ' Bongaao 	Pin - 783380 V 

V 	

V 	
V 	

V 	

V 	
10. 

V 
Shri Chandan Kurnar Sarkar. 

• 	 V 	
V 	

V 	 V Son of Late 'Anesh Chandra Sarkar 
V 	 V 

V 
SFA 

• 	
- 

V 	

V 	
V  0/0 Area Organiser, SSB, V  

• 	V 
V  Bongaiga6n,Pin-783380. 

11. 
V 	 V 	

• Shri Sankar Pal 	V 

V 
V  

V 

'Son ofB.C.Pal 	 V 	

V 

SFA(M) 	V  
V 	

V  

0/0  Area Organiser, SSB, 
• 	 V 	 •V 

•Bongaigaon,Pin-783380 	V 	
V 	

V 

- 	12. V 
V Shri Nirmal Kumar 

'V 

:Son of Shiv Nandan Kuinar 	 V 

• 	V 	
V 	 V SFA(M) 	 V 	

V 	

V 
V 	

V 	
V 	

V 	V O/o Area Organiser, SSB, 
Bóngaigaon, Pin - 783380 	

V 
V 	 •'VV 	 V, 	 ,V 	

V 	

13. Sbri 	

V 	

V 

V 	
•V 	 ' V 	 V 

Son of Late D.K.Roy 	
• 	

V 

SFA(M) 	 V 

• 	 V 	 V 	 V 	
V  

O/o Area Organser, SSB, 	V 	 V 

'VVV • 	V 
V 	'V 	

V 

• Bongaigaon, Pin - 783,380 	 V 	
V 

V 	
• 

Shri 
V 	

V 	
•• 

Son Of N.G.Roy 	 V 

'V 	

V• 

V SFA(M) 	• 

V 	 V O/o Area Organiser, SSB, 	 V 

V 	
•' 	 :, 	VV 	 V V Bongaigaon, Pin— 783380 	

V 

V 

• 	
V 	

V 	 , 	• 	, 	15. ShriS.K.Sasmal 	V • 	 V 
V 	

V  Son of B.C.Sasmal 

V 	.• 	' 	V 	• SFAM) 	
V , 	• 	• 	• 	V 

V 	V 	V , 	, 	• 	
. 	j 	V • O/o Area Organiser, SSB, 

V 	

•. 	V 	

V 	 . 	V 	'• 	
V  Bongaigaon. Pin - 783380 	

• 	V 

V 	 • 	, 	
V 	 'V. 	

• 	16. 	V Shri  V V Son of S.C. Sarkar 	V 	 V  

V 	

• 	V, 	

VV  VsFA(v) 	 V 	
V 	V  

V . 	• 	V  0/0 Area Organiser, SSB, 	' 	V 

Bongaigaon,, Pin - 783380 	V 

• 	 V 	

V 	 17. Shri Asish Sarkar 	' 
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Son of B.C.Sarkar 
SFA(V) 
0/0 Area Organiser, SSB 
Bongaigaon, Pin - 783380 

18. Sbri P.C.Malakar 
Son of N.C.Malaka± 

• SFA(V) 
0/o Area Organiser, SSB, 

• 
Bongaigaon. Pm - 783380 

• 	 19. Shii P.C.Karjee 
Son of J.C.Katjee 
SFA(V) 	 - 

0/o Area Organiser, SSB, 
Bongaigaon. Pin - 783380 

20. ShriD.C.Roy 
• 	. Son of.L.M.Roy 

.SFA(V) 
0/o Area.Organiser, SSB, 

• 	 . Bongaiaon, Pin— 783380 

• 	 .. 	 •• 	 21. Sbri Samir Nandi 
Son of Late S.C.Nandi 

• Field Assistant (0) 
0/o Area Organiser, SSB, 

• Borigäigaon,Pin-783380 

22. Shri K.C.Paul 	. 

Son of Late MS.Pual 
Peon 	 . 

• 

0/o Area Organiser, SSB, 
Bongaigaon, Pin — 783 3 80 

23.. SbriN.C.Debnath 
• 	 . 	 .. Son of Late G.Debnath 

- 

• 

Peon 
0/o Area Organiser, SSB, 
Bongaigaon,Pin-783380 

24. Shri K.M.Barman 
Son of Late IvLP.Barrnan 
Peon 
0/o Area Organiser, SSB, 	• 

Bongaigaon., Pin - 783380 

• 	

. 	 25. Shri Sarnir Naridi 
• 	 . 	 • Son of Late S.C.Nandi 

• Field Assistant (0) 
• 0/o Area Organiscr, SSB, 

Bongaigaon, Pin — 783380 

26. 
• 

Shri S.K.Sarkar 
Son of J.C.Sarkar 

• 

Peon 
0/o Area Organiser, SSB, 

V 	/ 
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Bongaigaon, Pin—.783380 

27 Smt. Nilima. Das 
Daughter of I( Bhuyan 
Peon 
O/o Area Organiser, SSB, 
Boiigaigaon, Pm - 783380 

•  - ShriNirupam Roy 
• Son of N.C.Roy 

SFA(M 
Olo Area Organiser, SSB, 

• Bongaigaon, Pin - 783380 

 Smt. Bina paul Barrnan 
Wife.ofLateA.C.Barman 
Peon 
O/o Area Organiser, SSB, 
Bongaigaon,, Pin - 783380 

 Shri Mintu Dutta 
Son of Late P.Dutta 
Peon 
0/0 Area Organiser, .SSB, 
Bongaigaon, Pin - 783380 

 ShriG.ROraoir 
Sonof Late Sabaraeu Oraon 

•NightGuard 
0/o Area Organiser, SSB, 
Bongaigaon, Pin - 783380 

I 	.. -ShriS.Sarkar 
• 

. 	

32. 
• Son of Late B.C.Sarkar 

• . 	 • 	 . 	

. NightGuard 
• . 	 . 0/0 Area Organiser, SSB,. 

•Bongaigaon, Pin - 783380 

 ShriR.N.Harjzon 
•SonofLateL;Hinjzon 

/ Safaiwala 
0/0 Area Organiser, SSB, 
Bongaigáon, Pin - 783380 

 ShxiV.Hmar. 
• . Son of Beisei Hmar 

Driver 
• 

. O/o Area Organiser, SSB, 
• Bongaigaon, Pin - 783380 

 SmtSalcnntala 
• • 	

. Daughter of R Bahadur 
. 	

. 	 •AFO(W1)' 
0/0 Area Orgamser, SSB, 
Bongaigaon, Pin - 783380 

• • 	

•' 	 36. Shri Premtosh Dutta 
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Son of Late TIU)utta 
SFA (V) 
Olo Area Organiser, SSB, 
Bongaigaon, Pin - 783380 

37. 	Shri B.Chakraborty 
Son of Late D.Chakroborty 
SPA (M) 
Olo Area Organiser, SSB, 
Bongaigaon. Pin - 783380 

The Union of India represented by the 
Secretary to the Gwemment of India, 
Ministty of Home Affairs, South 
Block, New Delhi-I 10001. 

Director General, SSB, 
Block-V (East), 
RKPuram, 
NewDeihi— 110066. 

Inspector General, SSB 
Frontier Guwahati, 
Sundar Singh Rhawan, 
Udày Path, S.P.O. 
Zoo Road, Guwahati. 

Deputy Inspector General, 
Sector HQ, Bongaigaon, 
District - Bongaigaon, 
Assam - 783380. 

rI 

DETAILS OF THE APPLICATION: 

1) PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is imde against the impugned onler dated 

30.05.2005 issued by the office of the Directorate General of SSB, :GovL of 

India, Ministiy of Home Affairs, New Delhi, wherein it is directed to take 

necessaiy action to recover the excess payment made to the civilian 

employees in the form of Ration money, posted at Bongaigaon. beyond 
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31.10.2003 and further direction is contained in the impugned order to stop 

the claiming of hardship allowance with immediate effect on the ground 

that sanction for ration allowance was operative only w.el 01.11.2000 to 

31.10.2003 and praying for further direction to the respondents to obtain 

necessary sanction for continuation of the ration allowance to the applicants 

w.e,f. 01.11.2003 onwards in the light of the decison rendered by this 

Hon'ble Tribunal in OANo.244/2000 on 24.10.2000. 

JURISDICTION OF THE TRIBUNAL: 

The Applicants declare that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LiMITATION: 

The Applicants further declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are gwen below: 

	

4.1 	That the applicants are citizen of India and as such they are entitled 

to all the rights, protections and privileges as guaranteed tinder the 

Constitution of India. All the applicants are civilian central employees 

working in the non-executive cadres in the department of Special Service 

Bureau (in short SSB) and posted at Bongaigaon under the Office of the 

Area Organiser, SSB, Bongaigaon, Assam. 

	

4.2 	That the applicants pray permission to move this application jointly 

in a single application under Sec 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rules 1987 as the relief's sought for in this 
7yk )1 	 41 

application by the applicants are common, therefore, they pq for granting 

leave to approach the Hon'blc Tribunal by a common application. 

4.3) That all the applicants are now workng under the Office of the 

Area Organiser, SSB, Bongaigaon, Assam. They are all serving in the non-
executive cadre. 
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4.4 	That it is stated that vale office memorandum issued under letter 

No.9/SSB/A 2/86 (i) - NA dated 29.11.1996, Bongaigaon has been 

declared as 'B' categoly station for the purpose of concession (except 
clothing grant) vide order dated 27.11.1996. However, at that point of time 

the applicants were not given the benefit of ration money / ration 

allowance, however, the said benefit was extended to the non-executive 

staff including the applicants working in the Bongaigaon Staion got the 

ration money allowance vide Cabinet Secretariat Order bearing letter No.A-

4901 1/2/2000-DO-I (Vol II) - 99 dated 30.01.2001 which was 

comnumicated vide memorandum issued office of the Directorate, SSB, 

New Dethi vide letter No.30/SSBIA-2/97 (17) - 485-508 dated 08.02.2001. 

In the said memorandum it is further stated that all non-executive personnel 

including ministerial personnel holding non-gazatted posts and posted to 

categoly 'B' and 'C' stations declared vide this Directorate order 

No.30/SSB/A-2/97 (17) dated 01/11/2000 are entitled to draw ration 

allowance w.e.f. 30/01/2001. In terms of the aforesaid orders of the 

Directorate the present applicants were granted ration money allowance 

w.e.f 30.01.2001 and thereafter. 

Copy of the order dated 29.11.96 and order dated 

08.02.2001 are enclosed herewith for perusal of the Hon'ble 

Tribunal as Annexure —1 and 2 respectively. 

4.5 	That your ,  Applicants and other similarly situated employees 

approached this Hon'ble Tribunal by filling series of Original Applications 

under Section 19 of the Administrative Tribunal Act., 1985 claiming 
payment of arrear as well as current ration money allowance and this 

Hon'ble Tribunal held that the non-executive personnel serving in the 
offices of SSB and posted in categoiy 'B' and 'C' stations defined by the 

Directorate of SSB are also entitled to ration money allowance. In this 

connection applicants beg to refer the judgment and order dated 24.10.2000 

passed by this Hon'ble Tribunal in O.A.No.244/2000 (Mrs. Yeorialda 

Khongsit & 23 Ors, -Vs.- Union of India & Ors.). Therefore, in view of the 

categorical decision of this Hon'ble Tribunal the present applicants and 
other similarly situated employees so long posted in the defined 'B' and 'C' 
stations are entitled to draw ration money allowance and the same cannot 

be denied so long the judgment of this Hon'ble Tribunal refend above are 
in force. 

( 

0 
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Copy of the judgment and order dated 24. l0.2Q00 passed n: 
O.A.No.24412000 

I 
is enclosed herewith for perusal of 

Hon'ble Tribunal as Annexure— 3. / 

4.6 	That it is stated that the Directorate of SSB also issued order 

'bearing letter No.30/SSB/A 2/97 (17) dated 12.12.2K, wherein it is stated 

that in continuation order even No. dated 01.11.2000 regarding 

categorization of 'B' and 'C' station for review the sanction is operative for 

a period of 3 years w.e.f. 01.11.2000, in clause 2 of the said letter it is 

further directed.to all Dos/DISG of Training Centres and FA Owaldins are 

requested to 'keep a note and submit their proposals in details at least 6' 

months in advance that is on or before 30.05.2003 for taking further action 

at this end. The relevant portion of the order dated 12.12.2000 are 

below: 

ORDER 

In continuation of this Directorate order of even number dated 

01.11.2000 regarding categorization of 'B' and 'C' stations for review, the 

sanction is operative for a period of three years w.e.f. 1.11.2K. 

All Dos/DisG of Training centres and FA Cwaldan are requested to 

keep note and sumit their proposal in details at least six months in advance 

i.e. on or before 30.5.2003 for taking further action at his end. 

In view of the aforesaid order dated 12. 12.2000 it is quite clear the 

office of Director SSB has categorically directed to put up the proposal for 

further sanction of ration money allowance well in advance at least 6 

months in advance so that order could be issued to enable the employees to 

continue the benefit of ration money allowance. 

A copy of the order dated 12.12.2000 is enclosed herewith 

for perusal ôfHon'ble Tribunal as Annexure —4 

4.7. That it is stated although the sanction was accorded for continuation 

of ration money allowance to the civilian employees working 'B' and 'C' 

station for 3 years 01.11.2003, however, the local authority continued 

to provide the aforesaid benefit of ration, money allowance to the applicants 

till the month, of June 2005 and since the same paid to the applicants by the 

V 



 

I 

01 

1 

 

ahoty itself they have received the same and spent the said allowance 

maintaining their dependent family members. They have obtained the said 

allowance by way of fraud, rather the allowance was duly paid to the 
applican by the respond 	themseIv 

4.8 That most surprisingly the rcspond 	vde impugned issued under lerier No 30/SSBI/03 (17) 420 dated 30 th  May, 2005, the Director General SSB has directed  all concerneJ that since ration money allowance whióh was 
sanctioned and OperatVe w.e.f. 

01.11.2000 to 31.10.2003 as such no ration money is admissible to any 

civilian staff posted in earlier declared group 'B' and 'C' stations beyond 

31.10.2003. It is further directe(j to take necessary action to recover the 

exces payment made to all civilian employees beyond 31.10.2003 as itioi 

money allowance and to stop claim of hardship allowance with immedial 
effect. it is not disclósccj how 

stoppage of hardship allowance is related 
with ration money allowance. As stated in the. preceding Paragraph that the 

ratio money allowance sanctioned to the present applicants by the local 

authdy beyond the sanctioned period, therefore, the present applicants 

cahnot be held responsible since they have' no bands in the matter of 

sanction or disconti uatjon of ration money allowance, when the authority 
paid the ration money allowance to the applicants and they have 

spent  the  
same as such qiestion of recovery does not arise for no fault of applican 

Moreover, it will cause great financial hardship to the applicants if the same 

is allowed to recover, from the applicants Thempugned order dated 
30.05.200 

has been issued without providing any OPportunity to the 
applicants, therefore the impugned order is liable to be set aside and 
quashed only on the short ground that the impugned order has been passed 

in total violation of the prineiples of natural justice. Moreover, the 
appIican have not cornmjtj any fraud in receiving' the ration money 
allowance, therefore, the impugned order is not sustainable intlie eye of 

'law. 

It is further submitted that the applicants are likely to suffer due to 
discontirntion 

 of the ration money allowance only for the fault of the local 
authority since they have not put up any proposal for obtaining any further 
sanction of ration money allowance after 3 1 .10.2003, in terms of the 
4irëction contained in the order dated 12.12.2000 issued by the office of the 
Director, SSB, New Delhi. Therefore, the }Eon'ble Tribunal be pleased to 
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direct the respondents to move the Govt. of India for obtaining necessaiy 

sancton for further continuation of ration money allowance, since they are 

still working in the earlier declared group 'B' and 'C' station that too in the 

same environment Moreover, in view of the direction contained in the 

judgment and order dated 24.10.2000 passed in O.A.No.244/2000, the 

respondents are duty bound to continue the payment of ration money 

allowance so long they are posted in defined areas wbicth are dcci red for 

entitlement of the ration money allowance. 

A copy of impugned order dated 30.05.2005 is enclosed 

herewith f6r perusalof the Hon'ble Tribunal as Annexure 5. 

4.9 	That your applicants state that they have recently been . informed 

regarding the recoveiy of the ration money allowance in temis of the 

impugned order dated 30.052005 and which is going to be effected from 

the pay bill of the applicants, from the month of September,. 2005 as such 

they have not other alternative but to approach this Hon'ble Tribunal for 

passing of the appropriate orders, for setting aside the impugned order 

datd 30.05.2005. . 

• 	. 	4.10. That . your applicants further beg to say that the similar facts 

situ tion this Hon'ble Tribunal was pleased to restrain the respondents to 

make any recovery of ration money allowance the vide learned Tribunal's 

order dated 04.07.2005 and 20.071005 passed in O.A.Nos. 15/2005. and 

192/05 resepectively. The applicants being similarly situated and as such 

the Hon'ble Tribunal be pleased to restrain the respondents to make any 

recovery on the ground that sanction was not obtained beyond 30.10.2003 

• 

	

	and further be pleased to direct the respondents to obtain necessary sanction 

from the Govt. of India to continue the payment of ration money allowance. 

Copy of the judgment and order dated 14.07.05 and 20.07.05 

are enclosed herewith for perusal of Hon'ble Tribunal as 

Annexure 6 and 7 respectively.  

4. l I That this application is made. bonafide and for the cause of jutice. : 

5) GROUNDS FOR RELLEF WITH LEGAL PROVISION: 

5.1) For that, in  receiving  the ration money allowance beyond 30. 10.203 , 

the applicants, did not commit any fraud or misrepresentations and as such 
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they are not responsible for grant of the ration money allowance bond the 

sanctioned period: 

5.2) For that, applicants are legally entitled to payment of mticrmoney 

allowance in terms of the various judgments of this Hon'ble Tribunal as-

well as in view of the order of the Directorate of SSB. 

5.3) For that, inspite of the specific direction of the Directorate the local 

authority did not place the proposal for further sanction and continuation of 

ration money allowance beyond 30.10.2003 as such the present applicants 

cannot be held responsible for payment of ration money allowance beyond 

30.10.2003.  

5.4) For that, the impugned order dated 30.05.2005 has been issue in 

total violation of principles of natural justice, that is without providing ny 

prior opportunity to the applicants and on that source alone the impugned 

order is liable to be set aside and quashed. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicants exáept the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT: 

That the Applicants further declare that they have not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELiEF PRAYED FOR:  

- 	Under the facts and circumstances stated above, the Applicants 

most respectfiully prayed that Your Lordships may be pleased to admit this 

• application, call for the records of the case, issue notices to the 

V 
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Rsuondents as to why the relief -and relieves sought for the Appiiants 

may I&UL UG ,kUULGU LUU uiwi LiGÜAIU, LUG jJUI UG luuy UG jJiGUGU LU UliGUt 

the Respdndents to give the following relief (s). 

81 That the Hwfbie Tiibunai may be pleàed to set aside the inmithted- 

- 

UU.t AUGU UL&JCa IGL,GI I4U.jUj.)j)ij S. ..JUJ 	1) i..ti..J UULGU JV.UJ.A.A,'jJ 

(Annexure - 5). 	- 

8.2 	That the Hon'bie Tribunal be pleased to direct the respondents to 
------------------------- - 

OUWSUA i1GuGLUy LLUL&.i LUG .JUVL. Ui. .UIUIU LU UUAIUliUG pUyLUGLLL in IUUULL 

mooney allowance. 

83 	That the Hon'bie Tribunal be pleased to deGlure that the respundeuts 

..-.' --!-.- ..- ....1-------. -.-. _L. ..-.• ............... .- .........- 
d4 LLLh Giit.&LiG.. LU LihLX'LV ULA3 GUUbGy Ui IÜLAUU U1U'U.UUG -LU LGiLL1 U.L U1 

impugned order dated 30.05.2005. 

84 	Costs of the aup1iation. 

8.5 	Mw other relief (s) to whieh the apolicaxils are entitled as the 

11011 LUG IIIUULILU iiiUy UGGIUII L UUU piUpGl - 

9. INTERIM ORDER PRAYED FOR: 

• 	 - 	 - 	 - 

 

DLU_UHL the pendenv of the abeation,, the applicants prdy fur the 

iUliUWiUE, LLUGi1ii 1GILVI. 

9.1 	Thttt - the Hoii'bie Tribunal be pleased to slay the operation of 
.t.I... -------------.-.. 	 ...- 

li.UJUGU UA..&G1 o.,UCU ULIUGA IGLLGS js4U.3sjJ 1) 1)j)jj 	 i I) 	 ..uLLC,.& 

30M12005 (Annexure —5) till disposiil of this Originil Application. 	- 

I iS 	 A TM1T TI1 A T'V/'S.T TC TTT T9.S 1'YlTbf'ST TC'TT A r%S Tr,' A 'T'' iv. 	rrra'...ii,i 	i rnu iruwuun i-u...' v ii-txz. 

1- 	 TSAl'I'TacTTW AISC ISV'W 
11. 	rrt.i1uj..JjzwiJ.r I.P.O.  

S - 	LP.(. No.  

Date of lssie :- 	 . 	 ,— 	 - 

- 	Issued from 

Puyableat  

fr 



Verification... 



-VERIFICATION- 

I, Shri Bhabendra Nath Bharali, Son of Late Gajendra Ma! Bharali, 

aged 48 years Sr. Field Assistant (fl), O/o Area Organiser, SSB, Bongaigaon, 

Pin —783380. I am the Applicant No.! of the instant application and as such I 

am authorized by other Applicants to sign this verification and do hereby 

solemnly verify the statements made in accompanying application and in 

paragraph nos. , i ç , c. . '3, (7 . (., are true to my 

• knowledge, those made in paragraph nos. C.C1 C.5 c.c;7  4.', CC 
are being matters of records are true to my. 

information derived there from which I believe to be true and those made in 

• paragraph 5 are true to my legal advice and rests are my humble submissions 

before this Hon'ble Tribunal. I havènot suppressed any material thots. 

• 	 S 	 And I sign this Verification on this the 'day of 	2005 at 
'Sf& 

Guwahat.. 

V 
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IN TH 	
EiAL ADMINXs2IAIvc 'lR1I3UNAL 

GUWA If A TJ BENCH 

Ori-gj-a App1icj0. No. 244 of 2000. 

Date of Order : Thj8 the 24th day of October2000 

HOWBLE MR. JUSTICE DN.CH0WbHURY 
	 IRMA Mrs. Ycorialda Rhóhgjt Daughter Of Late ..s. Swer A5isnt 

the 

Shi1'loig (Mogk:1ajy) & 23 Others. 

A .Ydvo 	11L. N. • L)Qj •  

• 	Uni 	
of Ifldi(flpre 	

by the 
Affairs Bik 	H0u8e, 

Cabinet ecret 
Cabinet 	ry,. DePartment of 
Sahjahan Road, N 
	Delhi) 

2. DIrector GenerálOf Security, 
 Blockv (East) 

No 
H 	

Director ,,,' S.S 8 ,
H  8lock  

Rl<,Pu rn , 

4. 	
DiVj1 01-gar 

 

8Y Advocate Mr. B S Sausmatary, AddI C C S C - 6 	

D L7 
R (OIL) 

All 	the 	24 	
applicants 	are 

por$onfll serving in the Office 
O 	

th Specj51 Servj Bureau (for short SSa) 
	

Shi1i09 Who have come to thi 
5 

Tribunal with 	n 
comi01 griev59 bearing comulon 1'terolitj 

nature 	Acco 	
sought for are 8I8 rd 	 of simijar 

grievance 	

ngiy lav 
	Is grat1Ø  

by a a 	 to espouse their 
inglej1 	

n COflsonan I
ce Rule 4 (5) (a) of t 

	 with 
he Centrai Adrnifljstrt. 	

Tribunaj 

Contd 
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(Procedure) Ru!:, 1987 

Her.d Mrs.N. Devi, learned counsel for the  

• 	applicants 	hdMr. 	B.S. 	Basumatary, 	learned 	Addi. 

C.G.S.C. for the respondents. 

Thgreincâ made out in this application 

pertaining to grat• of concession more particularly 

Ratibn Allowne to the employees who are employed in 

Shillong 	Th 	respondents have filed writLen Rt)Lement 

It has been stod at the bar thatthis case In squarely 

coveed 	by Ia number of decisIons rendered by thi,a 

Tribunal, rnor. partiular1y. O.A. No. 245/95 and 09/6 

• 	disposed of Ofl 14.6.1996 and 17.7.1995 respectivey. Th 

1 Pp1Icants are working under DivisIonal Organiser, SSB, 

Shillong, Meha1aya and theShillong is declared category 

B stationwith effect from 27.4 .1992 for the purpose Lor 

grant of various concessions as mentioned at Annexure..1 

Cabinet Secretariat letter dated 18.12.1987, 
Some 

Concessions were extended from time to time and 1iiLeft 

upto 26.4.2001. Ration Allowance is one of the 

cOnceSSioflS provided by these orders as alluded by the 

Tribunal on 14.6.95 and 1767.9$ in O.A. Nos. 245/95 and 

89/96 ordered for grant of Rational Allowance to those 

applicants. 
Tj 

IN Oq hearing the learned counsel for the parties 

it is ordered that the •responden to grrt nrnI JAr 

befj, dr tc(t L Iiu il nii wi Lh 
effect from 27 .4.1992 i.e. from the date shjji o!jLj  

declared as Category I BI Station or from the respective 

date of joining whichever is later. Accordingly t h e 

respondents are directed to pay to the applicant; flation 

Allowance wjh effect from 27..92 or from their 

reoJ)ecLlve d5Le()f joining whichever in intr, with, 

ConLd. 

-I. 
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period of three moths from the date of receipt of this 

order. 

5. 	 The application is allowed. No costs., 

/1CC O1A1k/N 
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Sd• %J( 	 I fiiLfL))( 11) 	- 
Govrrjjiont c:C Iiidjn 	 -- 
lini3tr\' of J-,nie Al: iirc - 
D:L roctoctto Uw'io 	:J:Jii Ea:it-JJlbcic_.V, J:çp10111 

iJeJ,1ij.110056. 

Dtod;.bh 	 ,2005. 

Li EI'Io I tAH.JYJI.i 

Sub : — 	Rcr,"ardinn. vcrJ 	 C. oL' Ri. 

P10q30 refer to your FAX  27/05.O6/Q669 dated 16//o5 011 Lhc' LJUbjoct cit;ocI •1)ovu. 
2. 	Inthj 	 on it i to ifo n 't;hrt Jtrec I i.'—: in oYorcIce 01 the 	 ii

3 
po,ot VOS t(c1 to thin 	IJQ)( of  and in te1of Cabinet SecLL 1LLur 

io.i_27o t/'t/G/, i-dated 18.12.37 bad declared certain places as Cto•oy  'C' Station for the purpose oi various conccssjoi -i(o - L - i3. t;Li ClothIn1, 
 grant) further circulated to all concorliod vcIó this Hqrs Order. No. 30 /SSB/A-2/97( 17)_L646 dated 1-1 

as' intimated, to all concerned in contjJhuatjoi of our ordni' 
dated 01. 112QOo reerrcd to above, vide Force JJQ 0re' FIo 3O/s6/P2/97(17) dtocj 12.12,2000, Copy CihClO,c 	rOJ rCf'!1CC it such 	ntjon 	Oni? rati.vo 	e; r 	• to 31. 10.2003 No ratjn money ilo\)aI)c 	are dni 	iL1L 	L' any clvj] ian stf:f posted in earl.j

cX decireU  Category Station beyond 31.10.2003 . 
- 	Ii; in throf 	r.1 Un/i (;ryj fin f;,i 1( 	it' "1!'H i', 	H 	I It! 	fitI 	Ifn 	çp 	fsJi' 	 P'YIitrili h 	Iii 	j 	g 	'I I I I n y 	ii 	tyn 	,j 	ft I 	/J 	ng 	bii 	I 	 • II), 't Jo 	 S Jey anc 	sI;n ItI faOlUifflj,fl ç of I fri il Its hi, p oil I 	 Li .IoJjj,,lIh. 	JJ:I, 

)tj, 

- j 	- Lv
/ - L 	joJ 	

i 	
- 	7 

AI 1JuJI1D1Uiy  
V S)ltIl 

 
To 
Th@ 	

.I11spPtor GJIrra,Sj3  
I Training Cenre, 	 - 	-: - SSAL0FjBARI 

 



p 	 - ZZ - 

Annexure— 5 
(Typed Copy) 

IMMEDIATE 

No.30/SSB/A2/03(17) 
Government of India 

Ministiy of Home Affairs 
Directorate General SSB 

East Block - V. R.K2uram 
New Delhi — 110066. 

Dated, the 30th  May, 2005. 

MEMORANDUM 

Sub: Regarding over payment of Ration Money. 

Please refer to your FAX message No.TCS/Accfts/27/05.06/8669 dated 
16/5/05 on the subject cited above. 

InthisconnectionitistoinformthatDirector — SSBinexerciseofthe 
powers vested to him as Head of the Department and in terms of Cabinet 
Sectt:letter No.A-27011/4/86/EA-ll dated 18.12.87 had declared certain places as 
Category 'B' and 'C' station for the purpose of various concession (other than 
clothing grant) further circulated to all concerned vide this Hqrs Order 
No.30/SSB/A-2/97( 1 7)-4646 dated 1-11-2000 as intimated to all concerned in 
continuation of our order dated 01.11.2000 referred to above, vide above Force HQ 
Order No.30/SSB/A-2/97(17) dated 12.12.2000, copy enclosed for ready reference. 
As such the sanction was operative w.e.f. 01.11.2000 to 31.10.2003. No ration 
money allowances are admissible to any civilian staff posted in earlier declared 'B' 
& 'C' category station beyond 31.10.2003. 

It is therefore requested to take necessary action at his end to recover the 
excess payment made to all civilian employees posted at Salonibari beyond 
3 1.10.2003 as ration money and stop the claiming of Hardship allowance with 
immediate effect. 

End: - As above. 

Sd/- 
(SUBHASH KUMAR) 

ASSISTANT DIRECTOR (EA-ll) 

To 
The Dy. Inspector General, SSB 
Training Cet 
SALONIBARI. 

ii (\ 
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CEN I RAL ADMINIS FRAI WE TRIBUNAL, GUWA}JA II I3LNCI I 

'Original App1ictIo6No. 15 of 2005. 

Date of Order: ThiEhe 4th Day of July, 2005. 
4f 

THE HON'BLE MR JUSTICE G. S1VARAJAN, VICE CHAIRMAN. 
: 

1 	Shri Bol Bihedur Sohr Peon 
S /Q Sh.Til BahaduiSon.èrr 
O/o the Area Or•niër(.: 
•SSB. BomdiIa(Arunacha 1 PradEsh). 

4: 
2. 	Slid Prodip Gogol, Chow 

S/a Sh. Atu:1  Gocjoi 	.. 
O/o theArea Organtser. 
SSI3, Bomdlla (A.P.) 

3... .Shri.Rarn.Bahodur..Sonôr;::Chow .J. 
Sb. Li. Mon I3ohàdUiSiucr 
O/otheAreaOrgantser.. '"• 

..' 

(STj 	\4 ShriKhondu, Peon 
). 	1 :::)JO L. Dorjee 

v O/o the Area Organiser 
SSB, I3omdila (A.P.)4 

5. ShriGom1.)uMiji,Pedrt 
Li. Sacho Miji 
O/o the Area Orçthiiser 
SSB, Born d'ilo.(A..).). 

6 ShrI Rujen SnlkPoon 
S/a Sb larun Saiklo 
0/0 C.O. Bolernü under 
A.O. SSI3, Bornd ilb (A..P.). 

 Shri Hirnôndoz Ch,etry, Peon 
S/a Sh Sher Bdr.:Chet-ry 
C/o A.O. S$B, Borndila, (A..P.). 

 Shri Koj Tajo, Peon 
SloSh KojLampong 
O/oC.O.Lumlounder 
A.O. SSB, I3omdiln, (A..P.). 

Shri Ajil Adr. Ral, Peon 
S/o Li. Dhon Bir Ral 
O/o SAO Koinkiang under 
A.O. SSB, Born dila, (A..?.). 

Shri Khandu Slnjon1;Pëon 
S/o Li. Prom Norbu Sirijoni 
O/o S.AQKolaktang under 
AO. SSB,i36nd.!J0, (A..P.). 



' 

ii. ShrtAkon Mudor, Peo 
S/o Had ii Rum Mazu rnd or 
0/0 SAO Jung under 

• A.O. SSB, Borndjla, (kP.). 

T2 Shri Chigia TseringG.L. 
Sb 	Lt, Tsering Wongdi 
0/o CO.' Luthla under 
A.O. SSB, Bomdila, (A.P.). 

 ShrI T. Wunjham, C.L. 
• S/oTongarn 

O/o CO. Kalaktang under 
A.0. 5513, i3orndiIo, (A.P.). 

 ShrI Toku Komser, C.L. 
S/oiL Thsor Komser 

( 

0/o C.O. Balemu under 
A0. SSI3, i3orndlla, (A..P.). 

t)i. ShriRSharm€ Driver 

O/o kO. SSI3, Bomdjla, (A.P.). 

'J.L 	 16 Shri Copi S1ng, Driver 
S/ô Nb&Chend 	Singh 
O/o A.O, SSI3, Bomdilo, (A.P.). 

17. Shii V.K.Chdh, Asstt, 
S/o Lt. Sohan Loi ChQdhO 
Ojo A.Q.SSJ3, Borndllu, (A.1.). 

10. Shri H.G.Coswornj 1  UDC 
S/o U. Kishan Goswarnj 
0/0 A.Q. SSB, 13omdjlc, (A.P.). 

 Shri 	UDC 
S/o L t;. TM.Ds 
0/0SAO Koiiki.nriç1 under 
A.0. SSI3, Bomdfla, (A.P.). 

 ShriV.Necjl,thc 
Sb 	Sh NandanSingh 
0/a A.O. SSI3, I3orndila,(A.p.). 

 Sl:irj LC.Po.ulStero 
Sb0 Li:, Dirn Chondru Paul 
0/0 A 0 SSJ3i1ornWio, (AP 

) 

 Shri M.MJOShI,DFO(M) 
S/a LL.Sh; Pibamberjoshj 
O/a A.O. SSI3, J3orndj]o, (A..P.). 

 Shri A.FUSurkar, AFO (M) 
S/oSurendra ChondraSarkar 



0/0 SAOjong underi 
A.0. SSI3, I3orndlla , ,(AP;). 

 ShrI G.S.J3asàk,AJO(M 
S/o Lt.Radhjkalal:flak 
O/o SA0•Kalktang under 

• A.0. SSB, Bdmdi]a,(AP;). 

 
fAk.i 

•ShriB.K.DeWQn,FA( 
;S/0 Sb Nirmul Ch1Dewan 

• 0/0 Morshing utdr %  
A.O. SSB, BomdiIa,.(A.P.).,. 

 Shri Sumft Poddar 1  SFA (M) 
Sb 	Lt. SBchincIr 	NaUiPoddar 
0/0 C.0.Jang under. 
AQ 	Lf1, 3I(JUt, 

Iiri 	III Yti iffl?A,M I)  /o3Ir Lh U ithjhn 	ialdyc 
a \ 0/0 C.0. Bclei'nu under 

A.0. S513. 130mcJUn, (A.P.). 

Slid Sibraj Biswas, SFA (M) 
S/a Sb Subash Ch Biswas 
O/oC.O.Muktotinder..... 
A.0. SSB, Bomdila, (A.P.). 

 Shri Subodh Sinha,SFA (M) 
S/o Lt. SbdhnsuS1nh 
O/oC.Q.Jonq under 
A.O. SSB, Bomdil a,(A.p .) .  

 Shr1B.K.ROYS:FAM) 
0/0 C.0.Mukio under 
A.0. SSB., Born dIla,(A.p.) 

 Shri A.K. Seal, AFO (T) 
S/o Lt. S.u..darsan Seal 
A.0. SSBJ Bomdi.l(Ap.) 

 Shri Norbu Tsering PA (T) 
Sb 	Lt.,Raiidhu Mrhu': 
O/o A.O. SSB, Bomdila, (A.P.). 

 Slid Provin Chhetrj, SFA (V) 
S/a ShSütromod}en Cheeb-j 
P/oC.0.Morshin g  uxider 
A.0. SSB, Born dila, (A.P.). 

 Slirl A.K.Sherpi, SFA\/) 
S/a U. P.D. Lrna 
O/oC , Q.jou 	under 
A.0. }3orndjla, 

• 	 35. ShnI P.K.Ijorol) 	SPA (V) 

I.. 
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S/o Lt. Rolneswor I3orah 
• 	 - 	- OIo SAO J an g' tin ci e r 

-. A.0. Bbmdula, (AP.). 

 
--------- 

Shri Most Ram Thekur, SFA V) 

n--- 

S ./o Sh -Hira Ram 
O/oSAOJang under 
A.O. Bomdila,.(A.P.). 

 ShriM.C.Barman,SFA(V) 
S/o Sh Sdh - u Ram Barman 
0/o C.Q. KiLa.ktong under 
A.O. Bömdila 1 (A.P.). 

 ShrI M.fli3kwas, DPO (1) 
S/0 U. S. M. Blswas 

7 Q/o A.O. SSB, Bomdila, (A.P.). 

yaliukAFo(J) S 

's.• 	1"7 Cflj 

Tawang.  

—L--- 	40. Sh.K.Tonsingh,SFA(M) 
S/o Sh Sunzsut 
Obo.;AO 	i3, Kalüktng. 	 .. A1lii 	wk. 

• 	 By A.dvocuis S/Shri A.K.Roy, S,C.Biswo; & Umawoponçj. 

- Versus- 

 Union of India 
Represented by the Secretary 
Home Affairs, South Block 
NeDelhL. 

 Director Gen.-rol,SS}3 	. 

Block-V (Ect) 
RK.Puram, New Delhi -110 066. 

 Inspector General, SSB 
Frontier Guwohati 
Suridnr Slnçjh Bhovnri S 

Uda' Path S.P.0. 
Zoo Road, GuwahaU. 

 Area Organiser, SSB 
Borndila, P.0: Borndila 
Dist: W/Karnerig (A.P.). 	 . . . Respondents. 

By Mr. M. U. Ahmcd, Add I.C.G.S.C. 

• 	- 
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The applicants forty In number are all Group 'C' and 'D' 

res *brking in 	 Qlnlll% 
	 J3a1 (S.S.B. in short) under the 

Ministry of Home Affairs, Government of India. The applicants are 

working at Bomdilo In Aruñachal Prodesh which is cotecjorised as 'B' 

station' under the Government order dated 18.12.1987 (AnnexureA) 

By vlrtueof this order dated 18.12.1987 the appilcants are eniiued to 

hardship allowance In the form of ration money. The opplicorits were 

beinçj paid ration money. This was, however, sLopped by ordcrr; dated 
(. \24.8.2004 and 17.12.2004 (neres C & D). The overpnyine 

/ • r.__ I . 

:nade for the period after 31.10.2003 were also directed to be 
: 	.. 

.:recovered from January, 2005. The applicants have impugned the said 

two orders in this OA 	
0 

The respondents have filed a written statement. In that; 

written stotemen it is stated that the hartShIi) ]owane isavnfrft-

o'Iy for a period of three years and therefoe excess payments made 

has to be recovered asdirec 	In Aiincxjjres C and D orders. 

Mr. A. K. Roy, learned counsel for the opplican ts su 1)ir) its 
that the excess payments made is not on account of any 

mIsrepresenLjon on the port of the applicants and Lhat It was only 

due to the lapses on the pert of the respondents Counselsuhnijts 
-110  

in the above circumstances the respondents are not Justifled In 
recovering the overpayments, Counsel 

118s oso reUed on the decisions 
of the Supreiiie Court and the Tribunoj in support. 

4 	Mr M U Abmed, larruj Addi C C S ( fu the 

respondejits based on tile avermen Ls macla in the written stfjtelllellt, 
submits that tfie FHQ Issued order (toted i .11 .2000 roff.cjrju 

H 
t 	'I 
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various stuUor,s as Category B and C stotions i TjcjjIdijjfj Bomd ha 
various Concessions w.e.f. 1.11.2000 but the some was only oerUve 

for a sfPOcif i c penod of three ye ars upto 31302003 o per FJIQ order 
dated 12 . 12 . 2 .000S 	igconsJ further submfts that the ration 
money was paid to the  a 1 pplicants heyd 31.10.2003 by nisk a n d 

therefore the respondents re perfecuy jusUfied in recoveintJ 

excess payments from the oppllcarfts. 

5. 
I have considered the rival submissions There is no doubt: 

at Ue applicants are enSUed to hardship allowance in the form of 1.i 

ietion money., 1*110 respondents were also paying radon 
money to 

applicants till the dute of the 1mpunj orders (nexurcs C & D). 
Now th e  stin ci of tlie respondents  Is Lb at the op plicon is ore CII thJcd to 
rcUor.moriey only for a period of diree years i.e. U p to 31.10.2003 and 
therefore th OXCCSS payments macla beyond 31.10.200,3 liIs to be 
recoverj Itk poc sptted that there i no misrepresenjc on the 
part of the OPPflcontsresuiing in excess payrneiit of ration morie. It 
is only due to the neg1igenceflp500 on the part of the reponj(fl(-5 
Uat ration money happened to be Paid beyond 3.1.1 0.2003. In Ui 
circurnsnas 1 am of the view that: the r pondflk nra iiat ju.iifJf 

in seeking to recover the excess Payments mode to the 
appIjcnn 

This view of mine Is SUpport(j by. tlio decIIo0 of the CAl ,J;)1m r 
Bench in Nauij 	i vs. Union of India & Others, 1997(1)(CAj) 383 

Whjch decision is bnsd on the decisior1; of the Sn prin 
cnn' in 

Sohil) Rm vs. Sit of Haa,10 and Others, 1995 SOC (U) 24U und in StOLe of Orisso and Others vs. Adwait Choroj1 Mohouthy und 
Others, 1995 SOC (JS) 522. In the clrcii mstn ce5  wli iJ u ph bId i1i 
[the orders at nex " ures 'C`,,' ,~'~ .nd D in regard to 
(if the ratic)r , money It) the applican Lc, m:esirain the respori dents iroii 
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reueveriiW Uny tuno;inl; 	W ibo OPPIlcolilz towurd; 	ce; 	ywi1Lj 

of ration money paid. However, if any amount; Is recovered from the 

np plicun ts prior to Lb Is ord or, the same need not be refunded to us 	s 

Th.e Oricjlnai AppiIcaon is disposed of as above. In the 

clrcumst.onco, there wil bà no order as to co'.Ls _4'_ •' --* - 

alA - 	c 	 -- __•- 	/ 	f•,•/ 	I) 

( - 

i 	C 	V 
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CENTJAL ADMIN 151 ATIVE 1ThJ3UNAI,,, GUWAJIA fl t3ENC I 

Original Application No.192 of 2005 

Date. of Order: This the 2ot,b  Day oIjuly, 2005. 

HON131,E M1L)USTICE C.SIVARAJAN, VICE-CHAIRMAN 

• 
1-1 ON'I3LEMR.K.V.PEHADANADMINISt'flA'1'IVE M EM BE} 

• 	 1; 	ShrI Dwipen Kakati 
Senior Field Assistant(V) 

2.' Shri 13ikoh Kumar r3oldya, 
Senior Field Aslstont. 

 Shri SurjiL Singh, Driver 
 Shd Madon Chondro Klit, Peon 
 Shri RS.Konwr, UDC 
 ShriP.K.Rowat;, LDC 
 Shri M.R.Das, SFA(M) 
 Shri A.Mukharjee, SEM 
 •Shr1KUSHALSQIariaSFA( 

 Shri Nag eidtaNeth Roy, SFA(M) 
 Slid RjkntaJ3arrñon,AFO(M) 
 Slid ]3.C.Rava, Peon 

. Shri D.Talukdar, Peon 
 Shx9,S.urn Rajbangshi, Peon., 
 ShrI Tireii Thokuria, Peon 
 Siir.1 J3arun Chandra Des, Peon 
 ShriK.SorkarjjQ( 
 Shri IkS.Sorma, Assisthnt 
 Shri l3hebendroNot}i Sorrno, Peon 

- 

Appliconts 

All ore presently working in the offlcc of the Arn 
Orgeniscr, SSB Ran U kj , •  

By Advocate Mr.B.C.Ds, Mr,.N,K.Das 

-versus- 

Union of India represen1d by the 
Secret8ry to the Ministry of Home Affairs, New Dcliii. 

Djreclor General of Security, SSI3, East: lllock-V, R.K. 
Puram, New Delhi-i 10066 

3., Insp'cLor Gci)eaU 
Frontier 'Hea4:qurters, SSI3, 
Zoo Rbad, Uday Path, GUWa1iOLi-24 

4. Area OrcJuiizer, SS13,Jth11ç1j0 A;swn. 

By Adovote Mr.M.U.A})1edAd(JCC;(C 
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Applict-IllLs, J 9 in number, ore Pro;onLly Working in 

office of the Arj Orgunjser SSB, Tnnçjin, Asoni. They h ev 
fdod 111 1 	C.A. 	oekJn 	for dIracticji 	(101 1(1 
rc over Rntio,i Monc 

UllIuti Ill airendy paid (row  
Feb, 2005 from fliofltiiiy SOlary 

bIll end also (or dtrecLf011 to 
refund the amou 	of Reti0 

Money which has Ilireody ben 
recovered from their pay bill of Mardi, 

April and May, 2005 
2. 	

We hove heard Mr.BCD05 learned 
dOUflSJ for the TrIb 	

oppIjc 	
I and Mr.M;u;.A)iiii ed, ienrI1((i AddLCGSC 0 Ppenriiiçj tar. ATG  

the Responde,)t 	The SUindiiiç; CoIIn,cl fairly hioiiçjf,t Ia si9 

) 	not ice the dcci0j of this I rtbun ii by one of us 

SivLIrrjV(-) ran(jc.r(.d oll 4111 jeIy, 7o0 	it ,  OAJ\J() I 

	

In 
respect: of etnployees Under I.J1( 	e,ll( resr,,rI.,1I.. 	Ift 11111, CCse the Iribuj ConsiclerccI thp rnntl (  i 

"I have Considered the rival 
SIIl)nhis inns. Jh 

	

is no doubt Llit 	the 	
IA) 

oppjj311 	are cnti LJ (. ( j 

	

hardship UlJowt :c 	in the form money. The respondeilLs Were uis 
r 8 ti 011  mOney to the OPPlicants till the dt0 of 
the impugned orders(J)i)exUrOs C & 

 
the sten d of the respond en Ls is lb c I: tuie app) icon t are en biled to ration 

In oney Oil ly far ° Period of three years i.e. 
U p Lo 31.1 0.20o: end ihorefora iho OX(('1 pey,iic,1 Ni Il)Il(la 31 .1 0.2003 	h II!1 	I 0 	lI'i. 	it  

	

(JlIipui(,d iliffi t,J)( 	hi ie> 	t 	t)ren III 	tJ 	,, -the pa. 	Of the 
Upp1i.cn11'; ICsiiUiiip UI 'X('("; I)Oyfliit; of iOIIQj1 

'flOI'ey. It. k  e n c 	 fifty (I1J. 	(1 lIla necjlicje 	lOpses 	011 	I 1W 	rl: 	l 	II1 rospOn d CII L lii at r Lion III Olicy IIp Pe:i ad to be paid 	beyond 	3.1.10.2 o 	hI 	Ii (4 
cIrcu ms 	

ces, I Urn of the view iii responden 	oe not .jusL:ifietl in 
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/ 	 L ,Vs Union of India & others, i997(l)(CAF) 
/ 	 383 which decision is based on the decision of 

the Supreme Court in Sahib Ram Vs. State of 
V 	 Haiydna and others, 1995 SCC(L&S) 240ond 

in 'State of Orissa 	and Others Vs. Adwnil: 
Cheran Mohnn thy and others, 1.995 A(,C 
(L&S) 522.In the circumstances, while 
upholding the orders at Annexiire C and F) In 
regard to discon tinuance/st.oppoçje of I h 
ration money to the applicants, 1 restrwn the 
respondents from 
recoy.r,i.ng any omon n from the applicmt t; 
excess pdytnen ts of ration money patti 
However, if any amount is recovered from thf.  

M 	 P1' 	I I I 	p Ii(11 	I C) I t  
not be refunded Lu timmn .' 	 - - 

3. 	3. 	The matter being similar, we nrc of the view that Ihk 

Original Application' can be disposed of at the ad mission stnp'' 

itself. In the circumstances, while uphold imiçj the orders at. 

Annexures 1 & 2 ,dated 	1/2f2005 and 21.3.05 	in 	reçjnrd 	to 

discontinuance of the 	ration 	money to 	the 	applicants, 	we 

restrain the responcjents from recovering any amount from tIme 

applicant towards excess poyments of ration money • paid. 
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